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THE TAMIL NADU LEGISLATIVE GOUNCIL
(ABOLITION) ACT, 1986

No, 40 or '1986.._;:_..; :

" [30th August, 1986]

An Act to provmlc for the abolition of the Legislative Council of the
State of Tamil Nadu and for matters supplemental, incidental
and consequential thereto.

Br it enacted by Parliament in the Thlrty-seventh Year of the

'Republlc of India as follows

1. (1) This Act may be called the Tamil Nadu. Leg:slatlve Councllr
(Abolltlon) Act, 1986 S o e

(”) 1t shall come 1nto force on1 suc.h date as the Central Government
mway, by notlﬁcatlon in the Official Gazette, appoint, .

2 In this Act unless the context otherwise requlres, ......

-{a) “appropriate Government” means, as respects a law -relatmg
~ to a matter enumerated in TLdst I in the Seventh Schedule to the
" “Congtitution,, tha Central Government, and as respects any otherv
law, the State Government :

(b) “article” means an article of the Constltu’rlon

, (c) “Council” means the Legislative Counoﬂ of the State ef
- Tamil Nadu; - .
' (d) “law” includes any_en'actment, o‘rdinance, regulation, order,
bye-law, rule, scheme, notification or other instrument having the
force of law in the whole or any part of the State of Tamil Nadu;

(e) “I egislative Assembly” means the Leglslatlve Assembly of , -
the State of Tamil Nadu.

8. (1) The Leg1slat1ve Counc1l ‘of the State of Tamil Nadu is hereby
abohshed . z

'(2) On the abolition of the Counr*ll every member therecof shail cease
to be such member.

4. In sub-clause (a) of clause (1) of- artlcle 168, the words “Tamll '

_ Nadu,” shall be omitted.

5. In the Repreéeritation of the People Act; 1950,—
(a) in the Third bchedule en’r:ry No, 4 relating 4g Famil Nady
shall be omitted; , A

1- 1-11-1986 ¢ Vide Notlf(cation No G, S R 115’4 (B), dated 20 1(1 1986 Gazette of Indxa,
1986, Fxtraordlnary, Part I, Section 8 (i), .
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(b) in the Fourth Schedule, the heading “Tam11 Nadu” and the
_ entrxes ther'—'under shall be omitted.

.§. The Doalimitation of Counc11 Constituencies (Madraq) Order, ](}51
15 hereby r,epealed o |

7. (1) A Bill pending in the Council immediately .before the com-

~mencement  of this Act which has not been passed by the Leglslatlve'

Assembly shall lapse on the abolition of thie Council.

(2) A Bill pendmg in the Council immediately before the commence-

ment of this Act’ which has’ been passed by the Legislative Assembly -

"shall not lapse on the abolition of the Council, but. on such abolition
‘shall be deemed to have been passed before such commencement by

both. Houses of the Legislature of the State of Tamil Nadu in the form ,

©in which 1t was passed by the Leglslatlve Assembly

~ (3) If a Bill which having been.passed by the Legislative Assembly :

" is, before the commencement of this Act either reJected by the Council

or passed: by the Council with- amendments the Legislative. Assembly
may; after such commencement, pass the Bill again with or without such.
amendments, if any, as have been made by the Council and. the Bill so
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passed shall be deemed to be a Bill mtroduced in and passed by the

Leglslat.lve Assemoly after the commencement of this Act

8. The appropmate Government may, before the expiration of one year

~ from the commencement of this Act, bv order, pubhshed in the Official -

Gazette mflke such adaptations end modlﬁcatlons ‘of any law made. before

such commericement whethér ‘by way of repeal: or amendment as- may -

“'be necessary.or expedient in eonsequence of the abolition of the Council

“under section 3, and thereupon every such law shall have eﬁect subject -

to the adaptations and modlﬁcatlons so made,

9. Notw1thstand1ng that no prov1slon or 1nsuﬂ'ic1en’t prowsmn has

been made under section & for the adaptation or modification of a law
.made before .the commencement of this Act, any court, tribunal or
authority required or empowered to enforce such law may construe the -

law in such manner, without affectmg the substange, as may be neces-
sary or proper-on account of the.abolition of the Council, in regard: to
- the matter before the court, tribunal or authority.
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